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Heard Shri V.Prithiviraj, 

leaLmed counsel for the applicant. 

This application j for a direction 

to the Riilway Adrainistratj -)n to 

declare the applicant medically unfit 

in accordance with the opinion of the 

Railway medical experts with effect 

from the date of his first represent... 

ation dat€d 2.7,1994. He is aggrieved 

against the order, vide letter No.M/29 

203 dated 5.2.1996 (Annexure-13) 

issued by Respondent No.3, the 

Medical Superjntent, conveying 

the directions of the Ruliway Board 

(Respondent 5). As against this, 

the applicant ha 	made 

representations to the Rai1ay Board, 

The representations are at Anexure 8 

It is stated by the learned counsel tha 
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he would be satisfied if a suitable dir?ction 

is issued to the Railway Board to dispos of these 

representations at a very early date so -i.ht  his. 

case will be considered properly before th-j date of 

his superannuation. namely, 31.7.1996e I 
and ciipO 

direct Respondent No.5 to considerLthe r 

at AnneXures-8 and 9 addressed to the Li 

Railway Health services, Railway Board, 

ccordingly 
of 
resentations 

tor General, 

w Delhi., 

within a period of three weeks from the cl ate of receipt  

of copy of this order. Respondent N0.5 ( 

persona4y hear the 

applicant before passing the order. 
ti-u.s 

withLdireCtiofl, the appliCatiOfl is disposed of. 
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tor General, 

.ailway Health Services) shall 


